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IN THti CENTRAL AJMINISTRATIVE TRIBUNAL, JAIPJR BENCH, a 
OA No. 9/93 
(MA No. 2'2/J/ 94) 

N .K• Shi vhare 

Union of India & Others 

Mr. w. Wales 

M.r. Manish Bhandari 

COAA\\ 
• 'Ill • ....,_ 

: Ilate of order 16 .5.94 

: Applicant 

V/s 

• • 

• • 

• • 

Respondents 

Counsel for the applicant 

Counsel for the respondents 

Hon'ble Mr. Justice a·.L. Mehta, (Vice-Chairman) 

Hon'ble l'vtr. P.P." Srivastava, Merrt>er (A) 

EE:R·Ha~·SLE. MR. JJSTICE D.L. MdHTA,, vrca-CHAIRMAN - • ..... ....,......,.._____. .. -...-t--..._...._...._w _._._ ... ~ • ._....,...__.,.~-~ ... ~ 

Along with OA No. 9/93, the MA was heard on merit. 

It was .9.rgued on behalf of the raspondents· that how petition 
J,cQ .w&i{ 

~ survivef> particularly, ~en he v1as allow.~d to ,3ppear in 

the examination and he has not app~ared in the examination 

and he prays for supplarnantary e:q'lmination. Mr. w. Wales 

prays for that he rnay be allowed t•l withdraw the petition 

with a liberty to file a fresh application taking th~ gro1_md 

of SUViilam&ntary axaminatiim therein. Th~ prayer is accepted. 

He is allowed to withdraw the MA. 

2. OA is listad on 21.6.94. Howav::r it is .decided today 

on the request of the parties. , ' 
• . 

3. MA a~ well as OA are disr:·i:)s~d of accordingly With 

no order as to costs. 

{i> .P. SRIVASTAVA) 

Member (A) 

\ . 

Vice-Ch aifman 


